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INTRODUCTION 

I, dle Charman, Committee on Public Undertakings having been 
authorised by the Committee to submit the Report on their behalf, 
present this Second Report on Action Taken by Government on the 
recommendations contained in the 91st Report of the Committee on 
Public Undertakings (Seventh Lok Sabha) on Bharat Petroleum 
Corporation Ltd. 

2. The 91st Report of the Committee on Public Undertakings 
1983-84 was presented to Lok Sabha on 30 April, 1984. Replies of 
Government to ,all the recommendations contained in the Report were 
received by 20 February. 1985. The Replies of Government were 
considered by the Action Taken Sub-Committee of the Committee on 
Public Undertakings '1985-86 on 6 August, 1985. The Committee con-
sidered and adopteJ this Report at their sitting held on 8 August, 1985. 

3. An analysis of the action taken by Government on the recom-
mendations contained in the 91st Report of the Committee <1983-84) 
is given in Appendix V. 

NEW DELHI; 

August 9, 1985. 
Sravana 18, 1 907 (Saka ) . 

K. RAMAMURTHY, 

Chairman, 
Committee on Public Undertakings. 

(vii) 



CHAPTER I 

REPORT 

This Report of the Committee deals with the action taken by 
Government on the recommendations contained in the Ninety-first 
Report (Seventh Lok Sabha) of the Committee on Public Under-
takings on Bhl!1"at Petroleum Corporation Ltd. which was presented to 
Lok Sabha on 30th April, 1984. 

2. Action Taken notes have been received from Government in 
respect of all the 27 recommendations contained in the Report. These 
have been categorised as follows:-

(i) Recommendations I observations that have been accepted by 
Government. 
S!. Nos: 1 to 3, 5 (para 2.33), 6, 7, 9, 11, 12 to 14 
16 to 21 and 23 to 27. 

(ii) Recommendations I observations which the Committee do, 
not desire to pursue in view of Government's replies. 
Sl. Nos. 8 [part (2) of reply] and 22. 

(iii) Recommendationlobservation in respect of which the 
Government's reply has not been accepted by Committee. 
Sl. No. 10 .. 

(iv) Recommendations I observations in respect of which final 
replies of Government are still awaited. 
SJ. No.4, 5 (para 2.34) [part (I) of reply] and 15. 

3. The Committee desire that final 'replies in respect of the re-
commendations for which< only interim replies have been given by 
Government should be furnished to the Committee expeditiously. 

4. The Committee will now deal with the action taken by Govern-
ment on some of their recommendations. 

A. Procedure for clearance of project proposals 

Recommendation SI. Nos. 4, 5 (para 2.34) and 8 [Part ro of replyl-
Paragraph Nos. 2.32, 2.34 and 2.~7. 

5. :raking note of the ~act that the Ministry ~ Finance had sug-
gested -two-stage approval to proiects, the Committee' had trusted that 
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this proposal would be examined by Department of Petroleum quickly 
and a suitable pro£Wure evolved for giving clearance to the project 
within the minimum time possible, as suggested by Finance Ministry. 
Further, the Committee desired that the action taken by Government 
on the report submitted by a Study Group which went into the ques-
tion of preparation of Feasibility Reports and cost escalation in refining 
projects be intimated to them. They also desired that the time limit 
for presentation of DPR in the case of refinery projects should be 
prescribed by the Department of Petroleum in consultation with the 
Puhh; lnvestment Board. 

6. (1) Government have stated in their reply that the procedure 
suggested by the Ministry of Finance for getting clearance of the 
Public Investment Board in two stages is still under consideration of 
the Cabinet and no final decision has been taken and the Committee 
are assured that notwithstandig a deci:;io on that proposal, all efforts 
are being made to clear project proposals within the minimum time 
possible. 

(2) As regards the action taken by Government, on the report 
submitted by the Study Group, Government have stated that it is still 
under consideration of the Government. In fact, action on this re-
port is stated to have been linked up with the decision that may be 
taken by the Cabinet with regard to the proposal for seeking appproval 
of the Public Investment Board in two stages. 

(3) In regard to the question of laying down the time-limit for 
presentation of DPR, Government have stated that the Study Group, 
inter aUa, suggested that the period of submission of the Detailed Pro-
ject Report should be raised from 12 months to 18 months in the case 
of refinery projects. This suggestion was considered by the Public 
Investment Board on 16.6.1983. It was felt by the Public Invest-
ment Board that this suggestion, along with others, might be further 
examined in the context of the proposed two-stage procedure for in-
vestment dec;<hns. 

7. The two matters relatiDg to recommendations of the Study 
Team made in 1982 regarding preparation of Feasibility 
Reports & Cost EsCalation in RefiDery Projects mid period to 
be prescribed for preparation of Detailed Project Reports have 
been linked with the third imatter relating to suggestion of the Minis-
trJ of Finance for getting e1earanee of projeets from the Public: Ia· 
vestment Board In two stages whieh is pending decision of the Cabl· 
met. AI these matters have • direct bearin~ on the timely c0mple-
tion of projeets and affect the eflleient performanee of BPCL. The 
Committee need hardly re-emphasise the urgency for deeision by 



Government on the suggestion 01 the Ministry of Finance reganfin 
e1earanee of projeds by Public Investment Board in two stages ! 
that the procedure is impIemeated expeditiously for the benefit of 
tbUn~. . 

B. Revision of cost norms 

Recommendation (Serial No. 10 Paragraph 3.42) 

8. The Committee observed that the Refining costs of BPCL had 
been about lOOper cent higher than the provisional OPC stanadrds 
during 1979-81 and about 25 per cent higher during 1982-83. They 
recommended that the feasibility of laying down standards in this 
respect in the beginning of every year should be examined with a view 
to enable realistic assessment of costs. The Committee were also sur-
prised to note that although the company's actual refining costs were 
higher (Rs.IMT 30 in 1981-1.12 and Rs.:MT 34.76 in 1982-83) than 
the OPC norms (Rs. MT 28.69), BPeL was not provided with the 
details of calculation of OPe norms with the result the company re-
portedly was not able to identify the increase in cost elements. They 
had hoped that there !!l,ight not be any difficulty on the part of Gov-
ernment to furnish these details to Oil Companies to enable them to 
take timely corrective action when the actuals exceed the norms. 

9. Government have stated in their reply that refining cost for 
each refinery is usually being fixed on the recommendations of Expert 
GroupslCommittees appointed by Govemme'llt from time to time. These 
costs are ge~erally applicable for a period of three to four years. 
They have also stated in their reply that every revision is made after 
critical evaluation of the historical cost, cost trends during the next 
three to four years, facilities available in the refineries and the produc-
tion pattern to be obtained during that period. Appropriate efficiency 
parameters are also built wherever considered necessary and feasible. 
They have stated further that as this is a time-consuming process it 
will neither be feasible nor necessary to set up yearly standards by 
oil coordination Committee or Government. However, wberever 
there ate major factor~ affecting costs like increases in throughput or 
changes in the production pattern, new standards are devised. In 
regard to furnishing of details of calculation of cost norms by Govern-
ment they have stated that the overall refining costs are known to the 
oil companies. With this, the companies can and do exercise adequate 
cost control to ensure that costs under each of the individual heads 
(i.e. chemicals, realistic utilities, maintenance etc.) are kept at mini-
mal levels, 80 that the total refining cost does not exceed the standard I 

_ 1 ':~J;' . ,"""" norm level. . 



10. The £ommittee are at a loss to understand why there should 
be: ~c~ wide "llriatioD as 25 per Cent and 1 00 per cent between the 
provISIonal standard and actual cost when the standard is said to be 
laid down for each refinery taking into account all the factors affect-
ing costs and the costs are being fixed on the recommendations of 
Expert Groups/Committees appointed by the Government from time 
to time_ It is also not clear wby then the standard should be treated 
as pro~onaL The Committee would await clarification in this 
regard. 

11_ The Commiftc..'C feel that fumishlng of detailed break up or 
refining cost norms to the oil companies will only go to assist them 
in identifying the areas of inefficiency and taking immediate reme-
dial action. They, therefore, wish to re:terate that the detailed 
breakup of cost on the basis of which the Expert Group/Committee 
fixes the norms each time shoqld be made available to the oil com-
panies as soon as possible after the norms are fixed. 

C. Water Pollution 
Recommendation (SI. No. 12--Para 3.44) 

12. Dealing with the question of water pollution, the Committee, 
inter alia. observed as follows:-

"The minimal national standards in quantum limits proposed 
by the Central Board for the Prevention and Control of 
Water Pollution on effiuents from oil refineries are not 
met by the BPCL refinery as it uses sea water on once-
through basi!) for refinery processing. Although it would 
be possible to minimise discharging waste water by re-
circulatior. of cooling water, BPCL's problem is stated to 
be one of !!ettinu fresh water to the order of 10,000 
tonnes per -day. It is not known whether the question of 
fresh Vl-ater supply was taken up with the Municipal Au-
thorities. " 

13. Government have stated in their reply that BPCL had asked 
Municipal Authorities for an increase in allocation of fresh water 
quota. Even for the Refinery Expansion Project, the Municipal Au-
thorities had only reluctantly increased the allocation by 2000 tonnes 
per day to a total of 6,000 tonnes per day. 

14. As the water 'supply still falls short of the BPCL's require-
ment by 44100 tonnes, the C(tmmittee bOIJe that appropriate alter-
nate measures would be taken urgently to. meet shortage of fresh 
water aDd it would be ensured that the .m'oimum national standards 
in quantnm limits on emuents aft adhered to by BPCL, re8DetY. 
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D. Availability of LPG Steel 

Recommendation (Sl. No. 14 - Para 4.40) 

15 . Commenting on the shortfall of LPG steel for the manufac-
ture of LPG cylinders, the Committee had made the f0110wing-obser-
vations:-

"One of the reasons for shortfall in Cylinder Manufacture was 
stated to be shortage of LPG steel. According to Depart-
ment of Petroleum, the local LPG Steel availability was 
always inadequate and year after year imports were being 
made. The Committee note that the value of orders 
placed by SAIL for import of LPG steel was Rs. 4 .8 
crores in 1980-81 and Rs. 2.8 crores in 1981-82 and 
NOC issued for import during 1983-84 valued at Rs. 28.3 
crore<;. Department of Steel has, however, reported that 
there is not constraint so far as making of LPG Steel is 
concerned and that SAIL can meet the entire demarid. The 
shortfall in Steel production during 1981-83 according 
to Department of Steel was due to inspection and quality 
problems. These factors are entirely within the control of 
the Government. The Committee are, however, not clear 
as to what necessitated issue of NOC for import of LPG 
steel to the extent of 89.400 tonnes during 1983-84. 
This clearly contradicts the steel 'Department's claim 

. that SAIL can meet the entire demand." 
16. In their reply, Government have, inter-aFa, stated that there 

was a shortage of LPG steel during 1982 and 1983 largely on account 
of SAn..:s inability to increase indigenous production conforming to 
the stringent specifications and failure on the part of a· foreign sup-
plier on whom SAIL had placed order to honour the supply commit-
ments owing to plant break-down. 

17. The Comntittee would like to emphasise that the constl'ftints 
resulting in short;me of LPG steel during 1982 and 1983,particularb 
indigenous production not conforming to the spee'fications, should 
he removed in future. The Government may take necessary steps 
so that the Steel Plants produce LPG steel as per specifications 
laid down in this regard and there are no qualitative deficiencies 
which may affect s1;lpply of steel suitable for manufacture of LPG 
cylinders. FacfUties and infrastrudure 'as may be net;essary for this 
purpose sh~ld be provided to. the Steel Plants and R&D stren~he~
cd. The Committee are sure that is sufficient care is taken, indlgen-
GUS production win meet the total requirement of LPG steel in 
future and dependence on foreign suppliers will be eliminated 
altogether. 
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E. Normalisation of Industrial Relations 

Recommendaton (SI. No. 19 - Para 5.22) 

18. The Committee had urged that Government should expedite 
its examination of the issue of pay scales and conditions of service of 
workers Keeping in view the urgent need to bring about an early long-
term settlement between employees and management and in order to 
secure the full co-operation and participation particulwly of refinery 
employees who are reported to be still boycotting the joint forums. 

19. Government have stated in their reply that the basic demands 
of the workmen in BPCL Refinery has been examined in great depth 
and it will be difficult to concede these demands in view of their wide 
remifications. However, the various proposals put forth by the BPCL 
Management for improvcments in the Refinery package along the lines 
generally prevalent in the other Oil Companies and within the frame-
work of the Public Sector pattern have been under consideration. 

20. The Committee desire that the proposals put forth by BPCL 
should be considered and decisions thereon taken at the earliest and 
communicated to the Company 80 as to help them to accelerllll' 
their efforts for normalisation of industrial relations in BPCL 

F. Setting lip of Grievance Committees 

Recommendation <Sl. No. 20 - Para 5.23) -.. 
21. The Committee expressed a hope that BPCL would take ac-

tion to set up gricvance committees in the refinery and marketing divi-
sions with a view to speedily resQlve workers' grievances in a climate of 
confidence. 

22. Government have stated in their reply that the long established 
grievance procedure is a part of the long term settlements signed by 
the Corporation with its workmen and it is, therefore, the intention of 
the Corporation to examine, in detail, and in consultation with the 
workers representatives the possibility of incorporating a proivision for 
setting up Grievance Committee as part of its grievance procedure at 
the time of signing of fresh settlements in the various regions and the 
Refinery. 

23. The Committee are not sat:sfied with the Government's reply. 
Action should have been initiated immediately for setting up Grie-
vance Committees in view of the existing strained uulustrial rela-
dens ill BPCL H it was considered. necessarv to give the Grievance 
Committee a formal binding status bv incorporating its functioning 
in the long-term sett1ement, it could have been done later at the 
appropriate time. Setting up of Grievance Committees by the Com-
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paoy on its own would have been a good gesture OIl the part 01 the 
CODlpBDY towards goodwill for the workers. The Committee, there-
fore, hope thut steps would be taken to constitute Grievanc:e Commit-
tees without any further delay. 

G. Delegation of Powers and Authority 

Recommendation Serial No. 21 (Paragrapll No. 5.24) 

24. The Committee recommended that the Company should also 
examine the question of delegation of powers and authority at appro-
priate level in the organisation to secure involvement of employees for 
development and growth of the Company. 

25. The Committee hope that tile fluestioD of deleptioa of powers 
and ~uthority at IlppropriatE- level ia the orgaaisatioa lias been examD-
l'd and action taken M deemed pr0p6r. If ~ Iw not been done, the 
Committee would streQs that tlUs sa.ouId be dODe DOW ill order to sec:ore 
fuD aH)peraUon and involvement of employees in their work. The 
Committee would like to be appriwd Of the correct position in the 
matter. 

H. Re-assessment of Inventory Holdings 

Recommendation Serial No. 24 (Paragraph No. 6.31) 

26. The Committee had noted that according to BPE, the level of 
spares inventory in BPCL which represents 607.8 days' consumption 
was higher than the prescribed norms. Items worth Rs. 2. 5 crore.~ 
had not moved for more than two years. The Committee had urged 
that directive:; issued by BPE in this regard should be expeditiously im-
plemented by the Company to achieve the desired results. 

27. Government have in their reply, stated inter alia that the BPCL 
proposed to re-assess their inventory holding in terms of number of days 
consumption. 

28. The Committee would suggest that the re-assessment 01 inven-
tory holdinfJj mould be done in consultaDon with the BPE at the 
earliest. 



CHAPTER n 
RECOMMENDATIONS THAT HAVE BEEN ACCEPTED 

BY GOVERNMENT 

Recommendation Serial Nos. 1&3 (Paragraphs 1.14, 1.15 and 1.17) 

Bharat Petroleum Corpora~ion Ltd. is ,a wholly owned Central 
Government Undertaking and the successor to Burma-Shell Group 
of Companies which were taken over in January, 1976. The long 
term objectives and obligat;ons of the company have been formulated 
and approved by Government only recen!ly in terms of the Commit-
tee on Public Undertakings recommendation contained in their 72nd 
Report (1982-83). 

The Committee's examination of BPCL has revealed! that oil 
companies have no uniform approach to Corporate Plans. BPCL 
i~ reportedly having a rolling Plan and Hindustan Petroleum Corp<>-
ration has a system of integrated Corporate Plan for five years, while 
Indian Oil Corporation has no corporate Plan at all. BPCL and 
HPCL have been following the practice they had adopted prior to 
nationali~ation. The Committee regret to note that the Govern-
ment did not consider it necessary after nationalisation to review this 
situation and allowed, old practices to continue in these oil companies 
all these years. The Committee would urge that as assured by the 
Petroleum Secretary, the Ministry should look into this question early 
with a view to evolve a common approach to Corporate Plans for aU 
the Oil Companies. 

It may be pointed out that as far back as 1974, BPE had issued 
some guidelines in regard to preparation and approval of Corporate 
Plan for each Public Enterprise. Under these guidelines each enter-
prise was required to draft its Corporate Plan, get it formally approved 
by a Re~olution of the Board of Directors and send it to the Adminis-
trative Ministry for formal ratification. The Articles of Association 
of APCr. also stipulate that any proposals or decisions of the company 
in respect of Five Year Plan and Annual Plan should have the ap-
proval of the Pre~ident. The Petroleum Secretary, however, ex~ 

pressed the view that approval of Corporate Plan by Government may 
not be either necessary Or even possible The Committee feel that 
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$~ific . approval of Corporate Plan by Government is necessary hav-
~g regard to the need to correlate it with the national Five Year' 
Plans and to indicate the direction that the company should take. 

Reply of the Government 

All the Public Sector Undertakings under the Administrative 
control of Department of Petroleum have been requested to prepare 
Corporate Plans of their organisations and submit the same to this 
Department for formal ratification/approval at the earliest. They 
have also been requested to send a monthly Report in respect of 
progress made in this regard to this Department. A copy of the 
letter issued in this regard to the Chief Executives of the Public 
Sector Undertakings under the administrative control of this Depart-
ment is enclosed. (Appendix II)· 

[Ministry of Energy (Department of Petroleum) a.M. No. 9114183-
Fin L Dated 23-8-1984 

Recommendation SI. No.2 (Paragraph No. 1.16) 
The Committee are surprised to note that the 'IOC which has been 

a Government company for nearly two decades now has no Corpo-
rate plan as such. The Ministry also appears to have overlooked 
IOC's failure in this respect thus far and has advised the company 
to prepare a Corporate Plan only recently. The Committee "trust that 
thc Mini~try would ensure that the Corporate Plan of lac is finalised 
"Soon. 

Reply of the Government 

The Indian Oil Corporation has been having a Planning Depart-
ment both at the Corporate level and at the Divisional levels and 
ha~ well defined objectives approved by its Board of Directors. 

Careful planning for the future needs of the Corporation and 
implementation of these plans have resulted in phenomenal growth 
of the Corporation in terms of both infrastructure and turnover in 
the last two decades. The gross assets of the Corporation in 1965 
were of the order of Rs. 97 crores and the gross turnover at that 
time was Rs. 109 crores whereas in 1983-84 the gross value of the 
assets was Rs. 1,524 crores and the turnover exceeded Rs. 10,000. 
crores. The Corporation has an effective' system of long/short-
term plans (e. g. Five Y car Plan. Sales Phn, A..nn'lal Plan. SUl)ply and 
1019 LS--2 
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Distribution Plan. Production Targets. Capital and Revenue- Estimates 
etc.,) covering all areas of the Corporation's activities to ensure that 
the objectives laid down are achieved. The implementation I review of 
the various plans is carried out on a periodic I continuous basis and cor-
rective measures are taken wherever needed. There is also a system 
of conducting review meetings at various levels i.e. Units, Divisions, 
Corporate levels. IOC had formulated a five year plan covering 
development of infrastructural f~lities/resource mobilisation, man-
power ne"eds etc. for the period 1980-85 (VI Plan) which was ap-
proved by the Government and is currently under implementation. 
On behalf of the Oil Industry as a whole, ffi).C was assigned the task 
of spearheading the development of a Pian' fur the Seventh Five Year 
Plan period (1985-90) in respect of Distribution and Marketing. 
The report, spelling out thl' strategies to be adopted and the facilities 
needed during the plan period, is under finalisation. 

It would be seen from the above that roc has been pr~paring 
various plans covering all the activities of the Corporation even. 
though it has not brought out a formal document titled "Corporate 
Plan". 

The 10C is being advised to finalise its Corporate plan early. 
[Ministry of Energy (Department of Petroleum) O.M. No. R-38018! 

171841IO,C, dated 23-8-1984] 

Kecommendation Serial No. 5 (Paragraph No. 1.33) 

The Committee are also unhappy with the equally unsatisfactory 
performance of BPCL in regard to execution of this expansion pro-
ject. The completion sched.ule of the project has undergone revision 
lwice. According to the original schedule the project should have 
been completed in December, 1983. However,· as there was delay in 
entering into licence agreement which took about 10 months after 
sanctioning of the project, the completion schedule had to be revised 
\0 October, 1984. In the meantime 8 months construction ;1ctivity 
was reportedly lost due to five months refinery strike followed by 3 
months heavy monsoon period!. As a result, the project is now ex-
pected to be completed in January 1985. The Committee would like 
to be assured that there shall not be any further delay in the com-
pletion of project. 

Re~ of the Govemment 

The fol1()wing four major milestones have been identified with 
regard to the completion schedule of the Additional Secondary Pro-



cessing Facilities Project: 

CDU Pump Replacement 

lCMo Metol< Unit . 

CDU Debottlenecking 

HUV/PCC/Meromes &. Off.sites. 

II 

Scheduled dele. for 
mechanical comple-

tion 

.14-5-1983 
31-12-1983 

31- 10- 1984-

3 1-10-1984 

(a) CDU Pump Replacement and Kero Mero:c Unit 
The first 2 milestones, i.e. CDU Pump Replacement and 
Kero Merox Unit were completed 7 days and 10 days 
respectively ahead of schedde. 

(b) CDU Debottlenecking: 

Despite the 8 monthS lost in construction activities as 
referred! to by the Committee, it is expected to mechani-
cally complete the work six weeks ahead of schedule, th. 
not only making up the lost time but also improving on the 
completion schedule. 

(c) HVCJFCCJMeroxes and OfJsites: 
As of June, 1984. this work is expected to be mechani-
cally completed by January, 1985 a's referred to above 
by the Committee. 

tMinistry of Energy (Department of Petroleum O.M. No. R-38018! 
2184-OR-1I diated 28-8-1984) 

Recommendation Serial No. 6 (paragraph No. 2.35) 
The Committee are concerned to note that no indigenous tech-

nology is available for secondary processing facilities and suJphur 
teoovery plants. BPCL has entered into agreements for acquisition 
of technical know-how for refinery expansion from M!s. Universal 
Oil Products Inc. USA and for sulphur recovery plant from Mis. 
Comprime B. V. Holland. The agreements, howeyer, do not provide 
for transfer of technology. Thus so far there seems to have been no 
attempt at indigenisation. On the question being taken up by this 
Committee, the Ministry promisedl to evolve a strategy in oreier' to 
identify the areas in the refining field for tranrler of technology. its 
arlaptation and indigenisation. The Committee desire that a com· 
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prehensive review to identify the areas needing indigenisation of 
technology in the oil refining field should be undertaken on urgent 
Dasis and a time bound programme evolved for swift action. 

Reply of the Government 

Under the auspkes of NRDC, a Petroleum Process Develop-
ment and Coordination 'Group' had! been working to identify areas 
in the refining field for indigenisation. Tllis Group includes NRDC, 
E.IL, IOC including its Research Centre and the Indian Institute of 
Petroleum. They finance the development schemes for indigenisation. 

As part of the Seventh Plan programme, it is envisaged to con-
stitute a "Centre for Advanced Refining Technoloby" to progress 
this programme further. 

!;Ministry of Energy (Department of Petroleum) O.M. No. R-3801 8! 
2184-0.R. II, dated 28-8-1984] 

Recomm~ndation Serial No. 7 (paragraph 2.36) 

While dealing with the question of indigenous techndogy the 
Committee cannot help commenting on the way the Government 
and BPCL have overlooked exploration of indigenous technology 
for the Company's Aromatics Project at the initial stage. Foreign 
tfJObnology was envisaged presumably without asoertaining the avail-
abitity 'of indigenous technology for the aromatics project approved 
by Government in April 1980. White the foreign oollaboration pro-
posal v, as under consideration in 1981, ElL, on their own approached 
the Government offering their services for utilising indigeaous tech-
nology which w~ later accepted. Another feasibility report was pre-
pared thereafter in May 1982 and the 'Zero' date of the project was 
revisei' from April, 1980 to August, 1982. The Committee could not 
resist n feeling that had the Company exercised caution to look for 
indigenous technology in the first instance. delay in completion of 
the project would have been avoided. 

Reply of the Government 
At the time of the preparation of the bid documents for the 

Aromatics Plaht in May 1980. ElL were not in a position to offer 
indigenous technology. Although sufficient information was available 
with ElL on the technolovv. they still needed some more checks 
with commercially operating plants to be fully confident of offering 
t\e process on a commercial hasi~. Subsequently. further work was 
done 1'-y ETL and it was onlY in early ! Q~ 1: that ElL confirm~c1 tl,3t 
thev wO~lld be in a position to nrovide the techno!o!!y. This matter 
was considered bv the C::cientipr Advisory Committee of the Depart-



IJ 

ment of Petroleum which after careful examination concluded that 
IIPjEIL's technology was feasible, and it was jointly agreed among 
the Government, ElL and BPCL in July 1981 that the aromatics ex-
traction process developed by IIPIEIL should be accepted in pr" 
ence to the UOP offer. While accepting this offer it was felt that as 
this technology was being offered indigenously for the first time, it 
would be prudent for ElL to engage the services of a reputed process 
designer for back-up assistance in tenns of vetting the process design 
work done by ElL. Consequently, ElL engaged the services of Atlan-
tic Richfield Corpn. Ltd., U. S. A. for this purpose. 
[Ministry of Energy (Department of Petroleum) O.M. No. R-38018j 

2/84-0R. 11, dated 28-8-1984] 

RecommeadatioD serial No. 9 (Paragraph No. 3.41) 
The Committee are glad to note that the capacity utilisation in 

Bombay refinery has been steadily improving from 71 per cent in 
1976 to reach 95 per cent in 1981-82. It, however, fell down to 85 
per cent in 1982-83 due to strike in the refinery which reportedly 
resulted in through-put loss of about 3500 tonnes per day during 
the five months strike period. Capacity utilisation in the refinery 

. would have been even more but slowing down of production of 
LSHS and aromatic naphtha, the disposal of which has posed a 
serious problem. The Company expects to overcome this by under-
taking exports to the extent possible. The Committee· feel there is 
need for exploiting the export potentials in these commodities more 
effectively. 

The capacity utilisation in LOB Plant at Bombay has been poor 
all along varying between 61 per cent and 77 per cent during 1976.-
83. In Calcutta LOB Plant capacity utilisation has been graduany 
improving from 35 per cent in 1976 to reach the .level of 113 per 
cent in 1982-83. The Committee regret to hear from the Petroleum. 
Secretary that under utilisation of capacity in LOB plants was de-
liberate due to depressed demand. The Committee trust that the de-
mand constraint has since been fully overcome and that there will 
not be any further under utilisation of capacity. 

Reply of the Government 
The Corporation has made adequate arrangements for export of 

High Aromatic Naphtha and have laid dedicated pipel.ine for e~~rt 
of surpluses of LSHS, thus ensuring that crude processmg capablltties 
of the Refinery would not suffer. It would also be pertinent to men· 
tion that with the completiClll of refinery expansion and Secondary 
Processing Facilities PlCjcct and later Aromatics Projcct, it w?ulil 
not only yield high value products but would also substantlallt 



reduce the production of LSHS and High Aromatic Naphtha. 

As regards LOB plant at Bombay, it would endeavour to maxi-
mise utilisation of the facilities consistent with the growth in demand 
in the market. 
[Ministry of Energy (Department of Petroleum) O.M. No. R-38018! 

2/84-0R. II, dated 28-8-1984] 

Recommendation Serial No. 11 (paragraph No. 3.43) 
Value added per man-month ~at constant prices) in BPCL 

refinery has been sharply declining year after year from Rs. 6.83 
lakhs in 1978-79 to Rs. 4.98 lakhs in 1981-82. The declining trend 
in value added is attributed to large scale recruitment and progressive 
increase in processing of B. H. crude which results in production of 
low value added item. The Company expects that the value added 
per. man-month in BPCL refinery will start increasing with the com-
missioning of the expansion project and aromatics project. These 
projects will reportedly enable production of high value added pro-
ducts. The Committee were informed by the BPCL that value added 
in terms of man-month has not been computed for inclusion in DPR 
of expansion project. They fail to understand how this important pro-
ductivity index has been ignored by the company while preparing the 
DPR. The Committee desire that value added in terms of man-month 
may now be calculated to enable a comparison with the actuals in 
future. Incidentaly. the Committee are not sure whether the value added 
is being computed by the Company correctly in acc,?rdance with the 
formula adoptedl by the CPE. In any case, the Committee desire that 
these should be got checked by the BPE and the 'Value! added' in 
regard to the Refining activities as well as in regard to the entire acti-
vities of the Company should be correctly depicted in the Annual 
Reports in future. 

Reply of the GovenuneDt 
The basis of computation of 'Value added' is in line with the 

BPE guidelines and the figures tally with those appearing in BPB 
Survey Reports. A set of sample computations for the year 1981-82 
and 1982-83, both for the corporation as a whole and Refining 
Activities .. .is enclosed for perusal. (Appendix ill). It is confirmed that 
'Value added' in regard to the Refining Activities as well as the en.tire 
activities of the Corporation would be depicted in the Annual Re.-
ports from 1983-84 onwards. Considering that expansion of an exist-
\ng activity could involve substantial capital investments but only a 
marginal increase in number of staff, the value added in terms of 
man-month may not be meaningful in such cases. However, it is 
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confirmed that wherever a major investment is made on a new acti-
¥ity the value added in terms of mn-month shall be reflected in the 
Detailed Project Report (DjR). 

This reply has the concurrence of BPE 
fMinistry of Petroleum O. M. No. R-3801812184-0~. II, dated 

11-2-1985] 
Recommendation Serial No. 12 (paragraph No. 3.44) 

The minimal national standards in quantum limits proposedl by 
the Central Board for the Prevention and Control of Water Pollution 
on effluents from oil refineries are not met by the BPCL refinery as 
it uses sea water on once-through basis for refinery processing. Al-
though it would be possible to minimise discharging waste water by 
recirculation of c(loling water, BPCL's problem is stated to be one 
of getting fresh water to the order of 10,000 tonnes per day. It is not 
known whether the question of fresh water supply was taken up with 
the Municipal Authorities. Although BPCL has claimed that its 
effluent water does not cause any harm to the sea life, the Commit-
tee desire that the proposal made to ElL to undertake study of 
effluent treatment should be vigorously followed and necessary steps 
taken as a result thereof to strictly observe the quantum limits pr0-
posed by the Central Board. 

Reply of the Government 
. BPCL had asked Municipal Authorities for an increase i~ alloca. 

tion of fresh water quota. Even for the Refinery Expansion Project, 
the Municipal Authorities have only reluctantly increased the alloca-
tion by 2000 tonnes per day to a total of 6000 tonnes per day. 

As regards study by ElL for effiuent treatment, this is being 
vigorously pursued by BPCL and is expected to be completed before 
the end of the year after which suitable action will be taken. 
fMinistry of Energy (Department of Petroleum) O.M. No. R-38018! 

2/84-0R. II, dated 28-8-J 984] 
Comments Of the Committee 

(Please see par.agraph 14 of Chapter I of the Report). 
The Committee regret to note that in regard to marketing of LPG 

although the oil industry was hopeful of covering the maiority of 
towns in the category of population between 20,MO and 50,000 by 
1983-84, it was possible to cover only 162 toWns \.Jut of the total 739 
by June 1983. Even in these towns all apvlicauts have not got the 
tupply; Another 280 towns are now expected to be covered by 1984. 
This will leave nearly 300 towns uncovered against industry's earlier 
anticipations. The Committee find that aithough there has been rapid 
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expansion in the availability of LPG during the past three years, the 
indigenous manufacture ot cylinders has not kept pace and there is 
acute shortage of cylinders. This constitutes the main constraint in ex-
panding LPG supply to smaller towns. The shortfall in cylinder manu-
facture against the oil industry requirements was 6.5 lakhs in 1981-82, 
5.1 lakhs in 1982-83 and 7.0 lakhs in 1983-84. To meet the present 
shortage, it has been decided to import 8 lakhs cylinders during' 
1983-84. Be .. ides import of cylinders, it may be reportedly necessary 
to import certain quantities of valves and pressure regulators also. 
Petroleum Secretary admitted before the Committee that there had been 
failures in planning and taking advance action which was responsible 
for fuese shortages and necessitated imports of these items. It is clear 
from Petroleum Secretarv's statement before the Committee that not 
only the import of cylinders but even the import of steel for cylinders 
could have been avoided. The Committee cannot help expressing their 
unhappiness at the lack of planning and foresight. 

Reply Of the Government 
The momentum in LPG Marketing started picking up afrer 198(}' 

81, Till then entrepreneul s were unwilling to invest the huge amounts 
necessary in setting up cylinder manufacturing plants. In view of the 
projected expansion of LPG Marketing, Oil complUlies were en-
couraging new parties to setup cylinder manufacturing units and it was 
only from 1983-84 that the new units started regular production. The 
following table shows the yearwise number of parties for manufacturt 
of cylinders and the supply of cylinders to the Oil Industry: 

Year N". of parties R~~ulr._nts No. of cylinder 
regi.tered for m~n u- (m lakhs) supplied (in lakhs) 
facture of cylinders 

'977-78 5 No defi'lite rcquil'C'm~nt 

1978-79 5 Uo. 3. 67 

1 979.aO 11.00 8.01 

19Bo.al 8 14·00 10.65 

1981 .am 8 16.00 '3·44 
IgBm.as >I 24. 00 '9. 00 

1983-14 5" 5fl . OO 3' .94 

As on 1-7-84, the number of parties registered for manufacture of 
LPG cylider:s is 54 The supply was adequate to meet the demlllld 
upto 197 <)-80. However. it became inadeauate from 1980-8'1 onwd 
•• p rt'<:ult of increase in the enrolment rate consequent to large aT8il-
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ability of LPG in thf. country. Similarly, the demand for valves and 
pressure regulators ww also not steady and parties were not interested 
in settin~ up. plants for its manufacture. As in the case of cylinders, 
new parties were encouraged to go into production. The following table. 
gives yearwiSe the number of parties developed and the total valves and 
preSS)lre regulators supplied in each year: 

1981-82 

1982-83 

1983-84 

(Figures in lakh.9) 

No. of partia, for: Requirement: Q.1antity procured: 

Va.lvcs 

3 

5 

9 

PRs. 

3 

3 

5 

Valves PRs. 

32.6 33. 6 

60·9 48 .9 

58 .6 36'5 
----~----

Valves PR'. 

'7.30 9·7 

29·5' 20.2 

57.30 22.92 

Ad~quate action has been taken to develop indigenous capabilities 
for production of cylinders, valves and pressure regulators. 
[Ministry of Energy (DePtt. of Petroleum) O.M. No. P-38011 i 17:84-

MKT dated 27th September, 1984] 
Recommendation Serial No. 14 (paragraph No. 4.40) 

One of the reasons for shoftfall in Cylinder manufacture was staled 
tA be shortage of LPG Steel. According to Department of Petroleum, 
the local LPG Steel availability was always inadequate and year after 
year imports were being made. The Committee note that the vale 
of orders placed by SAIL for import of LPG steel was Rs. 4.8 crores 
in 1980-81 and Rs. 2.8 crores in 1981-82 and NOC issued for imports 
during 1983-84 valued at Rs. 28.3 crores. Department of Steel has. 
however, reported that there is no constraint so far as making of LPG 
Steel is concerned and that SAIL can meet the entire demand. 'l'ho 
shortfall in Steel production during 1981-83, accC!rding to Depart-
ment of Steelw8S due to inspection and qu~lity proble~s. These factors 
are entirely within the control of the Govenlmet. The Committee are, 
however, not clear as to what necessitated issue of NOC for import 0« 
LPG steel to the extent of 89,400 tonnes during 1983-84. This clead:; 
contradicts the steeJ Department's claim that SAiL can meet the entite 
dem81'lc1. 

Reply of the Government 
There was a shortage of LPG steel during 1982 and 1983 largely 

on ac.count of. SAIL's inability to increase in~igenous productian COIl· 
forming to the stringent specifications and failure on the part of, a 
foreign supplier on whom SAIL had pJaced orders to honour the supply-
commitments owing to plant breakdown. Based on the actual experi .. 
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.ence (If availability of indigenous steel in 1982 and 1983, it was 
eStimated that 1he 9hortfall ·between tbe requirements and' availa-
.bility in 1983-84 was of tl:e order of 40,000 tannes. Further, to 
ensure that no cylinder manufacturing capacity was lost in the future 
on account of non-availability of LPG Steel, it was decided that the 
Oil Industry should build up some inventory. Consequently. SAIL was 
requested to give an NOC to the Oil Industry to import 79,000 tonnes 
.of LPG steel in 1983-84. 

Simultaneously, the Ministry of Steel. after discussions with the 
Department of Petroleum, directed to Steel Plants to maximise pro-
duction and ensure quality. This has resulted in improvement in the 
availability of indigenous steel and hence, the Oil Industry have so far 
placed orders for import of only 58,000 tonnes of LPG Steel. The 
imports commenced arriving in the country from the third quarter of 
1983-84. This, combined with the improved indigenous availability, 
has now removed the contstraint on shortage of LPG steel for cylinder 
manufacture. 
[Ministry of Energy (De9tt. of Petroleum) n.M. No. 38011117184-

MKT., dated 25-9-1984.] 
Comments of the Committee 

(Please see Paragraph 17 of Chapter I of the Report). 
Recommendation Serial No. 16· (paragraph No. 4.42) 

The observations of the Committee in the foregoing paragraphs of 
this section would unmistakably show that the failure in planning 
and coordination on the part of the Department of Petroleum have 
-resulted in avoidable foreign exchange outgo on account of import of 
LPG steel and cylinders. The Committee hope that in future the 
DePartment would show more alertness and foresightedness in dis-
'Charging responsibility of planning and coordination in this regard. 

Reply of the Government 
The observations of the Committee in the foregoing paragraphs 

refer te adequate advace arrangements as not having been made for the 
steel requirements in connection with manufacture of requisite 
LPG cylinders. Regular coordination meetings are now being held 
between the Oil Industry (the companies and OCC) and the 
Steel Industry (SAIL & TISCO) to monitor the supply-demand posi-
tion of LPG cylinder 'steel in {ll"der to ensure that availability of 
cylinder steel does not act as a costraint in the manufacture of cylin-
ders. As a result of these endavours the indigenous availability of 
I;;PG ·cylinder steel has improved significantly. During 1983-84 ~e 
availability was about 77,000 MT as compared to 28,000 MT dunng 
1982-83. 
(Ministry of Energy (Deptt. of Petroleum) a.M. No. P-38011117184-

MKT., dated 25-9-1984.] 



RecommentJation serial No. 17 (Paragraph No. 4.43) 

TIre Committee regret that although Chief Controller of Explosives 
{CCE) directed the oil companies as far back as 1978 to discontinue 
use of 'F type valves on the ground of safety and replace them by a 
self-closing pin type valve, the oil companies still continue to use the 
traditional types thus exposing consumers to safety hazards all 
these years. A Committee set up thereafter known as Bhatnagar Com-
mittee recommend adoption of Kosan compact regulator and self-
closing valves as the standalo and also recommended that the quick. 
est way of doing this was to import its technology. Notwithstanding 
these recommendations, it was decided to accept the indigenously 
designed compact type which was found acceptable on evaluation tests. 

Owing to lack of strict discipline in the matter of quality control 
the local manufacturers adopted minor deviations from . the original 
design which to some extent had an adverse impact on safety aspects. 
Sadly, in some cases these have reportedly caused accidents. The Com-
mittee would like the Government to have a reassessment of the effec-
tiveness of their quality control machinery and the extent of its respon-
sibility for fail~ of quality in valves and regulators. They would 
urge that the use of traditional types of valves should be discontinued 
at the earliest as recommended by CCE and the question of import 
of technology, if found inevitable should be finalised without further 
lose of time. 

Reply of the Government 
The recommendation of the Chief Controller of Explosives for 

discontinuing use of 'P' type of valve was made in 1978. About 47 
lakh cylinders fitted with 'F' type values were in circulation at that 
-time. It was not possible to replace all these cylinders at once or to 
get them fitted with' the new (SC) type of valve. It may be mentioned 
that the .development of the new valve took some time and it was 
only after June 1981 that actual production started and the conver-
sion exercise was taken up by the Oil Industry' in a phased manner. 
At present there: are 9 valve manufacturers and 5 pressure regulator 
manufacturers. It is planned to completely switch over from 'F type 
to 'SC' type of equipment during the next 4-5 years. 

While it is true that during the time that indigenou~ly manufac-
tured self-closing type of equipment was in use. ,orne accidents did 
take place, these were due not to lack of adequate Quality control but 
were on account of a slight defect in the desilm of the valve. The 
position in regard to design of the indigenously manufactured valve 
was reviewed and it was felt that it would be desirable to standardise 

,on a proven design from abroad with a view to ensuring maximum 
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safety, particularly in the context of the rugged handling of equip-
ments in India. The Kos~n valve and Kosan pressure regulators and 
the Sierra Pressure Regulator have now been selected for the purpose' 
and import of their technology is I}OW taking place. Once this t~~ 
logy is imported, adoptioll of the new design and adherence to qt.Jality 
control methods in indigenous maufacture will be ensured by tho Oil 
industry. 

[Ministry of Energy (Deptt, of Petroleum) O.M. No. 38011117T84-
MKT., dated 25-9-1984.] 

'Recommendation Serial No. 18 (Paragraph 4.44) 

Targets for establishment of retail outlets are fixed every year in 
order to set up the distributive infrastructure to meet the anticipated 
growth in the consumption of petroleum products. BPCL's perform-
ance in regard to achievement of these targets has, however, been very 
unsatisfactory. The Ccmpany was able to set up only 89 outlets 
against the target of 375 during the five years period 1978-83. The 
rea~om adv'J!lced fer this f:.lilure ale hardly convincing. The Company's 
target for 1983·84 is 123 outlets which appe;l-> to be ambitious 
considering its past record. The Committee have be:en informed that 
tile Corporation has taken effective steps to clear the backlogs on 
new cornmissionings by the end of 1983-84. The Committee would 
await the resulls of efforts of the Comoration in this regard and would 
watch with interest the actual number of outlets established during 
1983-84. 

Reply of die Govemment 

The Bharat Petroleum Corporation has taken action to accelerate 
the commissioning of new retail outlets. The more important steps 
taken in this direction are: 

1. Procurement of equipment like dispe!;lSing pumps, tanks 
etc. has been stepped up to create sufficient inventory in 
order that eommissionings are not delayed for want of 
equipment. 

2. Adequate Engineering Staff has been positioned in the field 
to expeditiously complete the installation of facilities and 
also to assist the selected candidates for early comp\e-
tion of the construction work. 

3. Sales Staff in the field has been instructed to undertake 
vigorous follow-up. 

During 1983-84, 60 outlets were commissioned against the target 
of 123. This shcrtfall in the year's achievement does, nevertheless. 
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represent an improved perfomance in the light of the fact that, as 
. 6bserved'by the COillrllitlec, t(l() 89 outlets have been commissioned 

in the five years between 1978 and 1983. A still better result is ex-
p:!Oted:in this and coming years. It may, however. be clarified that 
the performance in respect of commissioning has had little effect on 
the ovC!f-aU sales of the Company. In 1983.-84 the actual ~ales were 
62.096 million MT against the target of 63,352 million MT (98 per 
cent). 
[Ministry of Energy (Department of Petroleum) O.M. No. R-370121 

1!85-MC Dated 14-8-1984] 

Recommendation Serial No. (Paragraph No. 5.22) 

Industrial relations climate particularly in BPCL's refinery left 
much to be desired. The BPCL refinery faced a 5-month long strike 
of the entire work force from mid January to mid June 1982 resulting 
in 2,19,611 J;Il8.Ildays loss and 7,23,700 M.T. throughput loss. The 
workmen were demanding extension of pay scales and service condi-
tions a!JIIplicab1e to the employees of the erstwhile Burrnab-Shell Re-
finery to the new workmen recruited after takeover by Government. 
According to the Department of Petroleum this could not he con-
ceded as this would have resulted not only in ,creating high wage 
islands in the public sector system but would also have had serious 
repercussions in the rest of the public undertakincs. Although an 
interim settlement covering a wiod of four years was reached at the 
end of the strike, a long term settlement still remains to be reached. 
The Committee would urge that Government should expedite its exa-
mination of this issue keeping in view the urgent need to bring an 
early long term settlement between employees and management and 
in order to secure the full co-operation and iparticipation particularly 
of refinery employees who are reported to be still boycotting the joint 
forums. It is heartening in this connection to note the workmen in 
the Marketing Division have already signed a long term settlement 
on the issue of wages and service conditions. 

Reply Of the ,Govemment 

The basic demands of the workmen in BPCL. Refinery has been 
ex[!m'~J in great depth and it will be difficult to concede these de-
'~1a"cls in view of their wide remifications. However, the v['rious pro-
po6als put forth by the BPCL Management fl'. i'1l,!'rovements in thle 
Refinery package along the lines generally prevalent in the other Oil 
Companies and within the framework of the Public Sector Pattern have 
been under consideration. 'the Management of BPCL continue to make 
every effort to persuade the workmen to accept tte Public Sector 
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Pattern of wage scales and conditions' of service recognising the need 
to bring about an early long term settlement in the Refinery. 

[Ministry of Energy (Department of Petroleum) O.M. No. 38018\21 
84-0R. II Dated 28-8-84] 

comments of the Committee 

(Please see paragraph 20 of Chapter I of the Report) 

Recommendation Serial No. 20 (Paragraph No. 5.23) 

Apart from the major strike in 1982 there had been 37 occasions 
during 1978-83 when BPCL employees both in refinery and market-
ing divisions resorted to strikes. Out of these, 16 incidents were stated 
to be on account of extraneous factors and the rest due to internal 
factors such as introduction of public sector wages, delay in payment 
of bonus, disciplinary action by management" fulfilment of production 
targets, want of speedy settlements etc. The Coromittee feel that at 
least some of these could have been obviated had there been Grievance 
Committees entrusted with the responsibility of resolving workers' 
grievances and disputes. It is surprising that no thought appears to 
have been given by the management to evolve forums for this pur-
pose depite strikes time and again. The Committee hope that at least 
now the undertaking will take action to set up grievance COIllIDittees 
in the refinery and marketing divisions with a view tp speedily resolve 
workers' grievances in a climate of confidence. 

Reply of the Government 

While the Company docs have an establish xl grievance proce-
dure. it is true that it does not have a GriC'vance Committee formed 
solely with the responsibility of resolving workers grievances. The 
long established grievance procedure is a part of the long term settle-
ments signed by the Corporation with its workmen and it is, therefore, 
the intention of the corporation to examine, in detail. and in consulta-
tion with the workers representatives the possibility of incoporating 
a provision for setting up Grievance Committee as part of its grievance 
procedure at the time of signing of fresh settlements in the variou, re-
~ions and the Refinery. 
[Ministry of Energy (Department of Petroleum) O.M. No. R-38018! 

2!84-0Rl. II Dated 28-8-84J 

Comments of die Committee 
(Please see paragraph 2.3 of Chapter I of the' Report) 



Recommendation SttiaI No. 21 (paragraph No. 5.24) 

BPCL introduced workers' participation scheme m 1976 by form-
ing 4 shop councils and a joint council, in the refinery. Since Septem,ber, 
1978 the workers are, however, not participating in any of the forums, 
for joint participating in the absence of resolution of problems relating 
to their pay structure. The Company has pleaded that despite its rl>-
newed efforts to persuade the union to reactivate the joint forums, their 
response continues to be negative. Frankly, the CommiUee did not 
expect an expression of helplessness in this regard from the Company. 
It showd be possible to carry conviction with the workers, inc using in 
their mind the perspective of their larger interest. With a view to create 
favourable climate for ~ecuring workers' participation ,in these joint 
forums, the Committee feel that it is necessary that the issue of pay 
scales and conditions of service of workers should be expeditiously re-
solved. The Company should also examine the question of delegation 
of powers and authority at appropriate level in the organisation to 
secure involvement of eII1lployees for development and growth of the 
Company. 

Reply Of the Govemment 

As regards the workers' participation scheme the Management of 
, BPCL has made aud continues to make every effort to convince the 
workers of the benefits of participation 'in this scheme. In fact, every 
effort has also been made by BPCL to persuade the Refinery workmen 
not to link the implementation of this scheme with the final acceptance 
of a long term settlement. However, a favourable response has not 
been forthcoming. 

In the meanwhile, the Management of BPCL is making every ,effort 
to persuade workmen in the Refinery to accept the Public Sector Pattern 
of wage scales and terms and conditions of service. The response from 
the workmen to accept a package in line with what has been imple-
ment~d in the Marketing Division has so far been negative but all 
efforts continue to be made to arrive at a lasting settlement. 
[Ministry of Energy (Department of Petroleum) O.M. No. R-38018/ 

2'R4-0.R. IT dateil 28-8-84} 

Comments of the Committee 

(Please see paragraph 25 of Chapter I of the Report). 

Recommendation Serial No. 23 (Parllfl'llph No. 6.30) 

The Committee note that sharp fall in profits during 1982-83 was 
attributed to the marketing division where there was higher depreciation 
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(Rs. 2.9 crores), increase in cost of staff (R£. 1.1 crores), under 
recoveries on transportation costs (Rs. 1.7 crares) and increased cost 
·cJf J~ (Rs. 1.4 crores). The Committee also observe that the pro-
fits of the Company as a percentage to capital employed had been 
sharply declining year after year since 1978-79 except in 1981-82. 
During 1982-83 the percentage of gross profit to capital employed was 
only 36.9 against the targe! of 44.3 indicated by the Ministry. The 
decline was reported to be due to increase in requirement of working 
capital coupled with the need to maintain stock levels and heavy ex-
penditure on new projects such as· refinery expansion. The COIumittee 
would urge that in order to generate sufficient internal resources for 
future needs, the Company should expeditiously complete the projects 
so that they yield appropriate returns in time. 

Reply Of the Government 

For expeditious implementation of Projects, Departments headed! 
by a G.M. (Proiects) for Refinery Projects and G.M. (Engineering 
& Projects) on the Marketing side, have been created with adequate 
delegation of powers and appropriate monitOring system Jstaff to ensure 
that projects are completed on schedule. In this connection it would 
be pertinent to mention that, despite the loss of 8 months in construction 
activities due to five months of strike immediately followed by 3 months 
of heavy monsoon in 1982, the refinery expansion projects is expected 
to be completed on schedule. 

[Ministry of Energy (Department of Petroleum) O.M. No. R-27012\ 
I! 84 MC Dated 14-8-19841 

Recommendation, Serial No. 24 (paragraph No. 6.31) 

According to BPE, the level of spares inventory in BPCL which 
represents 607.8 days' con~umption is higher than the prescribed norms. 
Items worth Rs. 2.5 crores have not moved for more than two years. 
The Committee would urge that directives issued by BPE in this 
regnrd should be eXl'editiously implemented bv the Company to 
achieve the desired results. 

Reply of the Government 

Majority of the items of Spares were imported for the mainten-
ance of the equipmt"nt of the Refinery which is more than 25 years old. 
Most of the items, which have not moved, comprise items required for 
urgent repair~ and maintenance and cannot be disposed off so 10M as 
old equipment/machinery continues to be useful1v emploved in the Re-
finery. Disposal of these items particularly those which had been im-
ported, is not advisable as non-availability at critical juncture could 
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jeopardise smooth operation of Refinery resulting in loss of production. 
Hav'ing regard to the age of the Refinery and number of projects such 
as Expansion of the Refinery <;apacity and Installation of Secondary 
Processing Facilities, Aromatics and Sulphur Recovery Projects, the 
level of inventories will necessarily go up as the Corporation will have 
to not only keep spares for the old plant imd equipment but also stock 
for new plants based on latest design and technology. BPCL propose to 
re-assess their inventory holding in terms of number of days consump-
tion. 

[Ministry of Energy (Department of Petroleum) O.M. No. 
R. 3801812184-0R-II Dated 28-8-84] 

Comments Of the COlDDlittec 
(Please see paragraph 28 of Chapter I of the Report) 
Recommendation (Serial No. 25) (Paragraph 6.32) 

The Committee do not appriciate the practice of adopting short 
term methods to meet huge short f.aTIs in manpower every year. The 
shortFalls in the management staff against the assessed requirement 
went up from 65 to 184 during 1979-82 and in the .c~13e of workmen 
from 289: to 475. Further, the rate of absent~ ... ism in the company 
has been as high as 12 per cent. To meet these shortfalls, the company 
was reported to have adopted the practice of putting workers on 
overtime or engaging workers temporarily or contracting out jobs. One 
of the reasons for shortfall in actual strength has been delay in re-
cruitment. The present prcscrib~d procedure is, of course, cumbersome 
and dilatory. The Committee recommend that the Government sheuld 
examine the possibility of devising a speedier procedure for making 
recruitment in Oil Companies in view of nature. of their operations and 
importance of the industry. 

Reply Of the Government 
All Governmental organisations, including public sector oil com-

panies are required to .follow the procedure prescribed in the recruit-
ment rules which areba~ed on model rules. experience and established 
practices. 

To overcome delay in recruitment the oil companies have been 
advised to take the following steps: 

( 1) An Year's advance action be taken to fill posts likely to 
fall vacant due to retirementisuperannuation, etc .. 

(2) Introduce effective manpower planning. 
(3) Special Jecruitment exclusively for SCiST to fill their quota. 
( 4) In specialised areas like Accountants, and some techJ:ilcal 

posts 10 per cent supernumerary posts be filled to tide 
over the difticulty arising out of people leav~ for better 
job opportunities. 

1019 LS-3. 
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( 5 ) Induction of Management trainees to replenish deple-
tion from time to time. 

[Ministry of Energy (Department of Petroleum) O.M. No. 
J-1301212!84-Gen. dated 23-8-84] 

Recommendation SeriaI No. 26 (Paragraph No. 6.33~ 
It is evident that the company's manpower policy did not attract 

the attention of the Government so long. The Committee feel that the 
shortfalls in man-power could have been largely avoided by taking 
advance action for recruitment. The possibility of having coordination 
with Industrial Training Institutes to ensure adequate number of skilled 
workers should have also been examined. 

Reply of the Government 
In order to ensure the availability of adequate number of skilled 

workers, full advantage of the Apprentices Act has been taken and the 
Corporation is recruiting apprentices on a substantial scale at the 
Refinery through several Industrial Training Institutes. The number 
of Apprentices engaged by the Corporation are much in excess of the 
Statutory requirement and this is with the ob)ecive of overcoming the 
problem of adequate availability of skilled workmen. 

[Milli~try of Energy (Department of Petroleum) O.M. No. 
R-370J2!IIS4-MC dated the 5th September, 19841 

Recommendation Serial No. 27 (Paragraph No. 6.34) 

The Committee are of the view that the performance of BPCL 
would have been better had it been kept under close review by the 
Board as well as administrative Department. In this connection, the 
Committee note that although according to the guidelines issued by 
BPF, the administrative Ministry should hold performance review 
at least four times in a year, the review meetings were not held syste-
matically and as frequently as was required. The Committee hope that 
in future these meetings will be held regularly by undertaking critical 
review of the working of the company and necessary "directives issued 
from time to time to improve the Company's performance. 

Reply of the Government 

The recommendation has been noted and circulated to all concem-
ed in the De!>3rtment of Petroleum for compliance. A copy of this De-
partment's O.M. No. J 13012i2!84-Gen. dated 7-8-1984 is enclosed fpc 
reference. (Appendix IV) 

[Ministry of Energy (Department of Petroleum) O.M. No. J-
1301212 1 84-Gen. Dated 23-8-19841 



CHAPTER m 
RECOMMENDATIONS WHICH THE COMMfITEE DO NOT 
DESIRE TO PURSUE TN VIEW OF GOVERNMENT'S REPLIES 

Recommendation S. No. 8 ~ragraph No. 2.37) 

At the instance of the Committee, Ministry of Finance has pres-
cribed a time limit of 6 months for clearance of projects by Govern-
ment. The Committee note that the Government had taken between 
7-21 months in 11 cases. Six' of BPCL's new projects are reported 
to be awaiting clearance from the Government for more than one year. 
The feasibility Report of C3iC4 separation facilities project was sub-
mitted to Government in February, 1982 i.e. over 2 years back. Though 
Department of Petroleum have explained in a note the stages involved 
in the matter of clearance of a project, the Committee fc.n to under-
stand why it is taking more than 2 years to take a decision on the 
issue. The Committee note that the Ministry of Finance have suggested 
two stage approval to projects. They trust this proposal will be examin-
ed by the Department of Petroleum quickly and a suitable procedure 
evolved for giving clearance to the project within minimum time possi-
ble, as suggested by Finance Ministry. 

Part II of Reply of the Government 
(2) In regard to the Feasibility Report on C3 iC4 separation faci-

lities, it may be mentioned that BPCL has not yet submitted any such 
Report. The Committee may be having in mind the revised Feasibility 
Report on Aromatics· Recovery at BPCL. The cost estimate of this 
project was sanctioned on 1-10-83, 

[Ministry of Energy (Department of Petroieum) O.M. No. 
20-6-84-Gen. II Dated 23-8-1984]. 

Recommendation S. No. 22 (Paragrapb No. 6.29) 
Th~ Committee are distressed to find that the marginal increase 

in the profits (befor!! tax) of til,: Company from Rs. 29.60 crores in 
1981-82 to Rs. 29.86 crores in 1982-83 is only illusory in as much 
as if one excludes the prior year's income which stood at Rs. 5.5 crares 
in 1981-82 and Rs. 14.0 crores in 1982-83, the ope~ating profits of 
the Company would actually show a sharp decline during 1982-83 
by about 33 per cent. The Committee find that the annual accounts 
presented by the Company do not bring out the working results in a 
manner that could make for comparison from year to year on a reliable 
basis in view of the prior period adjustments, They, therefore, require 
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that the prior period adjustments should be made in annual accounts 
in such a way that the accounts depict the true picture of profita:bility 
and enable correct comparison of the operation of the Company over 
the year. This may be done in consultation with the C & AG of India. 

Reply of the. Government 

The reasons for the fall in current profits for 1982-83 vis-a-vis 
1981-82 were explained and are incorporated under paragraph 6.30. 
This was mainly because of higher depreciation (Rs. 2.9 crores), in-
crease in cost of staff (Rs. 1.1 crores), under recoveries on transporta-
tion costs (Rs. 1.7 crores) and increased cost of losses (Rs. 1.4 crores). 
It should be noted that under the pricing discipline, it is inevitable 
that there would be time-lag between representations made by the 
corporation and consideration thereof and approval by Government 
fur appropriate compensation through Industry Pool Account. 

As regards prior period adjustments, these are reflected in the pub-
lished accounts as a separate item both in the Profit & Loss Account 
and the Directors' Report and the impact of these adjustments on the 
year's profit is clearly identifiable. The method of presentation has the 
approval of the Statu'ory Auditors as well as C&AG of India Jmd is 
in accordance with the provisions of the Companies Act and generally 
accepted accounting principles. 

C&AG of India has concurred in this reply. 

[Ministry (If Energy (Department of Petroleum) O.M. No. 
R-380181218400R. IT Dated 29-11-1984] 



CHAPTER IV 

RECOMMENDATION IN RESPECT OF WHICH REPLY OF 
GO~RNMENT HAD NOT BEEN ACCEPTED BY THE 

. COMMITTEE . 

Recommendation Serial No. 10 (paragraph No. 3.42) 
The Refining costs of BPCL .had been about 100 per cent higher 

than the provisional OPCstandards during 1979-81 and about 25 
per cent higher during 1982-83. The provisional standards have been 
revised in April, 1981. It needs to be pointed out that in the absence 
of proper norms the comparison of provisional standards with actuals 
is meaningless and leaves no scope for immediate remedial action being 
taken for effective cost control by oil companies. They, therefore, 
recommend that the feasibility of laying down standards in this respect 
in the beginning 0'( every year should be examined with a view to en-
able realistic assessment of costs. In this connection the committee are 
surpri~ed to note that althou¥h the company's actual refining costs were 
higher (Rs.!MT 30 ill 1981-82 and Rs.!MT 34.76 in 1982-83) than 
the OPC norm (Rs.!MT 28.69), BPCL was not provided with the 
details of calculation of OPC norm with the re<;ult the company repor-
tedly was not able to identify the increase in cost elements. They hope 
that there may not he any difficulty on the part of Government to furnish 
these details to Oil Companies to enable them to take timely corrective 
action when the actllals exceed the norms. 

Reply of the Government 

In this recommendation two suggestions have been made vi:::. (a) 
the feasibility of laying down standards at the beginning of each year; 
and (b) furnishing of detailed break up of the refining cost norms to the 
oil companies so that they can make !I realistic comparison of the 
actuals with the standards and t~ke timely corrective action. 

The refining cost (or each refinery is usually being fixed on the 
recommendations of Expert GroupsiCommittees appointed by Govt. 
from time to time. These costs are generally applicable for a period 
of three to four years. The refining cost standards j;olled on the basis 
of the recommendations of Oil Prices Committee (OPC) in 1975, were 
revised in 1981 on a study made by the Oil Coordination Committee 
(OCC)' The refining costs have again been reviewed by the Oil Cost 
Review Committee (OCRC) whose report is under the consideration ot 
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Government. Everv revision is made after critical evaluation of the 
historical cost, cost trends during the next three to four years, facilities 
available in the refineries and the production pattern to be obtained 
during that period. Appropriate efficiency parameters are also built 
wherever considered necessary and feasible. As this is a time consum-
ing process it will neither be feasible nor necessary to set up yearly 
standards by oce or Government. However, wherever there are 
major factors affecting costs like increases in thruput or changes in the 
production pattern, new standards are devised. 

The overall refining costs are known to the oil companies. With 
this, the companies can and do exercise adequate cost control to ensure 
that costs under each of the individual heads (i.e. chemicals, realistic 
utilities, maintenance etc.) are kept at minimal levels, so that the total 
refining cost does not exceed the standardJnorm level. The oil com· 
panies exercise cost controls in their own interest for the reason that if 
the total cost exceeds the norm level, there would be a penalty for the 
refinery; while if costs are lower the refinery would benefit financially. 

[Ministry of Energy (Department of Petroleum) O.M. No. 
P-38012f2f84-PP. Dated 29-11-84J 

Comments of the Committee 

(Please see paragraph 10 and 11 of Chapter I ()f the Report). 



CIIAPI'ER V 

RECOMMENDA nONS IN RESPECT OF WHICH FINAL 
REPLIES OF GOVERNMENT ARE STILL AWAITED 

Recommendation Serial No. 4 (P8Il'8grIlph Nos. 2.31 and 2.32) 

One of the major projects undertaken by BPCL was an expansion 
project which provided for debottlenecking of crude distiller and in· 
stallation of ~jditional secondary processing facilities. This project 
which was estimated to cost Rs. 36 crores was approved by Government 
in December, 1979 on the basis of a Feasibility Report (FR) prepared 
in November, 1978. As there were admittedly several deficiencies in 
the Feasibility Report a revision became necessary in November, 1981. 
fhe revised cost of the expansion project was Rs. 133 crores, which 
worked out to an increase of 270 per cent. Of this increase, price esca-
lation, underestimation, omissions, additonal provision for contingen-
cies etc. accouted for Rs. 40 crores which is even higher than the origi-
nal cost of the project. Changes in scope, changes during detailed en-
gineering. provision for design changes and replacements amounted 
to Rs. 57 crores. The Committee have gathered an impression that 
the project had been launched by the company without developing 
neces~ary capabilities; The Company formed a project planning and 
coordill'ltion cell only in mid-1981, nearly 3 years after preparation of 
t~e original F.R. in this case. 

Ohviously enough care was not exercised by Government to check 
the correctness of cost estimates made in the original F.R., nor was 
alW attempt made to assess the effectiveness of project planning and 
implementation machinery in BPCL before sanctioning this major 
project. Admittedly, there were several weaknesses in the project plan 
approved by Government. The Committee trust that Government will 
take care in future to see that Feasibility Reports are reliable and the 
CO!;t estimates reali~tic. The Committee have been informed in the 
connection that a Study Group which went into the question of prepara-
tion of Feasibility Reports and cost escalation in refinery projects has 
submitted its report. The Committee desire that the action taken there-
on be intimated to them. 

Reply of the Govemment 
The Report submitted by the Studv Group, which went into the 

question of preparation of Feasibility Reports and escalation in the 
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costof Refinery Projects is still under consideration of the Government. 
In fact, action on this report is linked up with the decision that may 
be taken by tbe Cabinet with regard to the proposal for seeking ap-
proval of the Public Investment Board in two stages. As indicated in 
Govemment reply to Committ~'s Recommendation at Serial No. 8 
(Para 2.37) of this Report, the proposal of the Ministry of Finance 
is still under consideration of the Cabinet. 

[Ministry of Energy (Department of Petroleum) O.M. No. 
20!6184-Fin. II, Dated 23-8-1984] 

Comments of the Committee 

(Please see paragraph 7 of Chapter I of the Report) 

Recommendation Serial So. 5 (Paragraph 2.34) 

The Committee fmll that Detailed Project Report (DPR) was not 
ready even four years after the approval of the expansion project by 
o.,.,crnment. In BPCL's view, the time required for submission of DPR 
is between 18 to 24 months. According to the Ministry it would require 
2-3 years to prepare DPR in the case of refinery projects. The Com-
mittee desire that the time limit for preparation of DPR in the case of 
refinery projects should be prescribed by the Department of Petroleum 
in consultation with Public Investment Board. 

Reply of the Government 

A~ per existing guidclines, the Detailed Project Report is required 
to be prepared within 12 months of the approval of a project. The 
Government had 51.'! up a Study Group, in Dc-eember 1981 to go into 
the question of revision of the cost estimates of refinery expansion 
projects. This Study Group. inter alia, suggested that the period of sub-
mission of the Detailed Pruject Report should be raised from 12 months 
to 18 months in the cme of refinery projects. This suggestion was consi-
dered by the Public Investment Board on 16-6-1983. It was felt by the 
PUblic![nvestment Board that this suggestion, along with others, might 
be further examined in the context of the proposed two-stage procedure 
for it)Ve!ltment decisions. The latter proposal is still under considera-
tion of the Cabinet. 

[Ministry of Energy (Department of Petroleum) O.M. No. 
R-38018!2!84-0R. II, Dated 9-10-19841 

Commeats of the Committee 

(Please see" paragraph 7 of Chapter I of the Report). 
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Recommendation S. No. 8 (Paragraph No. 2.37) 
At the instance of the Committee, Ministry of Finance has pres-

cribed a time limit of 6 months for clearance of projects by Govern-
ment. The Committee note that the Government had taken between 
7-21 months in 11 cases. Six of BPCL's new projects are reported 
to be awaiting cleanmL:e rh)l11 the Government for more than one year. 
The feasibility Report of C3 iC4 separation facilities project was sub-
mitted to Government in February, 1982 i.e. over 2 years back. Though 
Department of Petroleum have explained in a note the stages involved 
in the matter of cl.earance of a project, the Committee fail to under-
stand why it is taking more than 2 years to take a decision on the issue. 
The Committee nC'l1! th~t the Ministry of Finance have suggested two 
stage approval to projects. They trust this proposal will be examined 
by the Department of Petroleum quickly and a suitable procedure 
evolved for giving clearance to the project within the minimum time 
possible, as ~uggested by Pinance Ministry. 

Part I of reply of the Government 
( 1) The procedure suggested by the Ministry of Finance for getting 

clearance of the Public Investment Board in two stages is still under 
consideration of the Cabinet and no final decision has been taken. The 
Committee are assured that notwithstanding a decision on that proposal, 
all efforts are being made and will be made to clear project proposals 
within the minimum time possible. 

[Mini~try of Energy (Department of Petroleum) O.M. No. 
20!6 184-Fin. n. Dated 23-8-841 

Comments of the Committee 
(Please see paragraph 7 of Chapter I of the Report) 
RecommeD~ serial No. 15 (paragraph 4.41) 

As far the shortage of cylinders are concerned, the constraint 
'ill end of 1981-82 was stated to be inadequate capacity for manu-
facture of cylinders. During the succeeding years although the installed 
capacity for manufacture of cylinders was much higher than demand, 
there was no system of control or monitoring to ensure adequate 
indigenous manufacture of new cylinders conforming to the re-
quired standard. Surprisingly the Department of Petroleum does not 
have even a list of cylinder manufactures in the country particularly 
in small scale sector. Admittedly the Department's coordination 
with the Ministry of Il\(1ustry in this respect was anything but . satis-
factory. The Committee trust that the question of evolving a suitable 
!;yslem of coordination and streamlining the purchase procedures for 
cylinders will be conside;ed earlv and the Committee be informed." 
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Reply of !he Government 

The procedure for registration of suppliers and procurement to be 
adopted by the three Oil Companies concerned is currently under 
review by the Department of Petroleum and a revised scheme will be 
introduced soon. 

rMinistry of Energy (Department of Petroleum) a.M. No. 
P.38011!17!84-MKT; Dated 25th September, 1984] 

NEW DELHI; 

9 AlIgll~t. 1985 
i 7-Srava~a:-1907 -(sak~-) -

K. RAMAMURTHY. 
Chairman. 

Committee 011 Public Undertakings. 



APPENDIX I 

Minutes 0.( the 5th sitting of the Committee on Public Undertakings 
held on 8 August, 1985. 

The Committee sat from 15.30 hrs. to 16.10 hrs. 

PRESENT 

Shri K. Ramamurthy-Chainnan 

MEMBERS 

2. Shri S. M. Bhattanl 
3. Shri Brajamohan Mohanty 
4. Shri Satyagopal Misra 
5. Shri D. K. Naikar 
6. Shrimlif.i Geeta Mukherjee 
7. Shri Ram Bhagat Paswan 
8. Shri V. S. Vijayaraghavan 
9. Shri .(\shwani Kumar 

10. Shri Nand Kishore Bhatt 
11. Dr. Shanti G. Patel 

SECRETARIAT 

1. Shri M. K. Mathur--Chief Financial Committee Officer. 
2. Shri G. S. Bhasin-Senior Financial Committee Officer. 
3. Shri Rup Chand-Senior Fmancial Committee Officer. 

OFFlCE OF THE COMPTROLLER & AUDITOR GE~'ERAL OF 
INDIA 

1. Shri K. N. Row--Chairman, Audit Board and Ex-Officio 
Additional Deputy Comptroller f3nd Audi-
tor General (Commercial). 

2. Shri K. Lakshmana Ra~retary, Audit Borad. 
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APPENDIX n 
(Vide reply to recommendation at 8l. No.1 & 3 of Chapter II) 

D.O. No. 914183-Fin.-I 
GOVERNMENT OF INDIA 

MINISTRY OF ENERGY 
(Department of Petroleum) 

J. MANDAL 
Di-rector (Finance) 

New Delhi, the 29th June, 1984 
Dear Shri 

As you are aware BPE issued instructions in 1974 to all the Public 
Sector Enterprises for preparation of Corporate Plans ~'Ild submission 
of the same to the Administrative Ministry for formal ratification. .Jt 
has been observed that barring one or two Oil Companies, no under-
t.!king has so far prepared any Corporate Plan. The Committee on 
Public Undertakings has taken a serious view in this respect and has 
desired that all the Oil Public Sector Undertakings must prepare their / 
Corporate Plans and submit the same to the Administrative Minis-
tries for formal ratification. I shaN, therefore, be grateful j'f the Cor-
porate Plan ()f your organisation is submitted to the Administrative 
Wing in this Department for formal ratification at the earliest. How-
ever, a monthly report in respect of progress made in this regard may 
please be sent to this Department. 

2. It may also be mentioned t~at in case you do not have the in-
frastructural facilities for this, you may consult BPE. 

Yours sincerely, 
Sd./-

(J. MANDAL) 
Copy to: All Officers\Sections in the Department for information 

and necessary action. 
The Committee considered the following Action Taken Reports, as 

approved by the Action Taken Sub-Committee and Idopted the Same:-

(i) * .. • • • 
(ii) Action Taken Report on 91st Rel'ort of CPU (l983-84) 

on Bharat Petroleum Corporation Ltd. 
The Committee authorised the Chairman to finalise the Reports on 

the basis of factual verification by-the M.iDistNsjUndertakings concern-
ed and Audit and present the same to Parliament. 

• *' * * .. 



APPENDIXW 

(Vide reply to r :com~ndation at 51. No. II of Chapin II) 

Stale"""t .""wing 'Value addeli' fOT the years 1981-82 and 1982-83 

(Rs. Lakbs) 

Gr03S SJ.lcs 

Add/(Th:duct) lnc.reasc /(DccrcMc) in Inven-
tory of Finished Productll 

uss: Purcha."ic of prl,ducts for R~sak 

Packages ConSUlDN\ 

Drum duty for llitum(~n packa~·_s 

EKise duty on Orum Sled for Bitumen 
packages 

1)uties, S~les Tax cleo 

1. Value of production 

Less: Raw IT.atrrial CQllSlUlV:d 

Power' 4 Fuel 

11. Vahe Added 

1515~2.23 

.. 2142.02 

, 53684. 25 

2°9~9·45 

1124.59 

434· 72 

75·119 

33386 . 24- 55970 . 39 

--------
977 13.36 

36199'22 

284.46 86483.68 

II 22g.68 

-----

37 

172403 .57 

(8679.39) 

-----
163729.18 

27959. 08 

1270.g8 

391.5') 

72. II 

37228 . 15 66g21.82 

~6807·36 

83530 .92 

302 .0 7 32832.99 

12974.37 



APPENDIX IV 

(Vide reply to recommendation SI. No. 27 of Chapter II) 

No. J-1301212184-Gen. 
GOVERNMENT OF INDIA 

MINISTRY OF ENERGY 

(Department of Petroleum) 

New Delhi, the 7th August, 1984 

SUBJECT: Performance Review Meetings of Public Undertakings-
Meetingi to be heJd every qumter-Recommendation of 

Committee on Public Undertakings. 

The Committee on Public Undertakings (1983-84) (7th Lok 
Sabha) in its 91st Report on BPCL presented to Parliament on the 
13th April, 1984 bas reiterated that the Performance Review Com-
mittee Meetings should be held regularly as per guidelines issued by 
BPE. 

2. In this connection Recommendation (S. No. 27) (Paragraph 
6.34) of the said Report is reproducedl below: 

The Committee are of the view that the performance of BPCL 
would' have been better had it been kept under close review by the 
Boardl as well as administrative Department. In this colmection, the 
Committee note that although according to the guidelines issued by 
BPE, the administrative Ministry should hold performance review 
at least four times in a year, the review meetings were not held sys-
tematicaIly and as frequently as was required. The Committee hope 
that in future these meetings will be held regularly by undertaking 
critical review of the working of the company and necessary directives 
issued from time to time to improve the company's performance.' 

3. All officers and Sections are requested to note this Recommen-
dation for strict compliance an to ensure that the Performance Re-
view Meetings of the Undertakings und!:!r their charge are held regu-
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lady every quarter and suitable instructions!directives issued when-
ever nect;ssary to improve performance. 

Yours faithfully 

Sdi-

T. N. Parameswaran 

Under Secretary to the Gm't. of India 

All OfficersiSections in the Department of Petroleum. 

Copy to: All the Chief Executives of Public Undertakings under 
the Department of Petroleum. 



APPENDIX V 

(Vide Para 3 of the Introduction) 

Analysis of the Action Taken by Government on the Recommen-
dations contained in the 91st Report of the Committee on Public 
Undertakings (Seventh Lok Sabha) on Bharat Petroleum Corpora-
tion Ltd. 

Total number of recommendations 

II Recommendations that have been accepted by the 
Government [V ide recommendations at S. Nos. 
I to 3,5 (Para 2.33) 6,7,9,11, 12 to 14,16 

27 

to 21 and 23 to 27] 
Percentage to total 

21.5 
79.70% 

III Recommendations which the Committee do not 
desire to pursue in view of Government's re-
plies [Vide recommendations at S. Nos. 8 
Part (2) of reply and 22.] 
Percentage to total 

IV Recommendation in respect of which final reply of 
Government has not been accepted by the Com-
mittee (Vide recommendation at SI. NO.1 0) 
Percentage to total 

V Recommcndation~ in respect of which final replies 
of Government are still awaited:. [Vide recom-
mendations at SI. Nos. 4, 5. (Para 2.34), 8 
Part (1) of reply and 15] 
Percentage to total 

40 

1.5 
5.50% 

3.70% 

3 
11.1 OO/C 
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